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HOI"! 'ble D -S-Mi SI‘E ’AtH;‘
Hon&ble G.S.Sharma,J.M.

( Delivered by Hon'ble n-.si.'ﬁis:éa,j?&'.

In this applicetion under Section 19 ef ﬁ=' |

#
i

A, T,Act XIII of 1985, the applicant has challéngﬁafi;
the order deted 28.9,1983 rejecting the request ?

. ‘E
of the applicant for appointment on compassionate t.ﬁ

. £

ground, Prime focie the case is beyond time praserfﬁgﬂq

under Section 21 of the A,T.,Act..

2. ‘e have heard learned counsel for the appliééﬁf%

who has urged that the applicent hes filed several
representetions against the rejection of his reguest
for appointment on compassionate ground, but the

same has not been replied to. |

3. YWe have considered the matter and we are of
the opinion that the representation made by the
applicent on 19 ,5,1987 and on subseguent dﬁt&ﬁ'dﬁiﬁ.ff
not extend thé& period of limitetion prescribed ﬁuﬁzﬂwy.
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Section 21 of the A.T.Act, Thus the applinatjan I#,Wf-;‘




